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L e s2(80), 9 29 S, 1991;
2. WALF 46(37), T8 31 S, 1994;
3wl 660(37), arire 21 faama, 1995;
4. @EL 528(3), AE 27 T, 1998;
5 WAELF 842(3), driiE 31 FEHET, 2000;
6. WL 672(a), ATl 18 HFET, 2007;

7. @ &75(3), arrE 9 fRgmEw, 2000 |

MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS

(Department of Personnel and Training)
NOTIFICATION
New Delhi, the 29th March, 2010

‘GLS.R. 219(E).—In exercise of' the powers conterred
by sub-section (1) read with clause (¢} of sub-section (2) of
Section 35 and Section 36A ofthe Administrative Tribunals
Act, 1985 (13 of 19835), the Central Government hereby
makes the following rules further to amend the Andhra
Pradesh Administrative Tribunal {Salaries and Allowances
and Conditions of Service of Chairman, Vice-Chairman and
Members) Rules, 1989, namely - -

1. (1) These rules may be calicd the Andhra Pradesh
Administrative Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairman and
Members} Amendment Rules, 2010,

(2) They shall be applicable to the Chairman, Vice-
Chairmen and Members of the Andhra Pradesh
Adminisirative Tribunal appointed before the 19th
February, 2007.

(3) They shall be deemed to have come into force
on the 26th October, 1989,

2. In the Andhra Pradesh Administrative Tribunal
(Salaries and Allowances and Conditions of Service of
Chairman, Vice-Chairman and Members) Rules, 1989, in
Rule 8, after sub-rule (2), the following sub-rule shall be
inserted, namely :-—

*(3) Gratuity,—The Members who have completed
five years of service in the Tribunal shall be entitled
for a retircment gratuity equal to one-fourth of the
emoluments for each completed period of six months
of service subject to a maximum of sixteen and half
time of the emoluments :

Provided that the total amount of gratuity payble to
a Member under this clause and the amount of
gratuity drawn by him in respect of services rendered
in an organisation or department before joining
Andhra Pradesh Administrative Tribunal shali not
exceed the maximum amount of gratuity specified by
the Central Government for officers of All India

Service at the time of his retirement from Government
service.”.

fF. No. A-11014/8/2009-AT]
RAJEEV KAPOOR, Jt. Secy.
Explanatory Memorandum

The Central Government has decided to grant
retirement gratuity to the Members of the Andhra Pradesh
Administrative Tribunal who were appointed before
19th February, 2007 for the service rendered by them in the
Andhra Pradesh Administrative Tribunal and accordingly,
the Andhra Pradesh Administrative Tribunal (Salaries and
Allowance and Conditions of Service of Chairman, Vice-
Chairman and Members) Rules, 1989 are being amended
with retrospective effect.

2. Ttis certified that no Chairman, Vice-Chairman and
Member of the Andhra Pradesh Administrative Tribunal is
fikely to be affected adversely by the proposed amendment
being given retrospective effect.

Foot Nete.-—The principal rules were published vide
notification No, G.8.R. 930(E), dated the 26th
October, 1989 and subsequently amended vide
notification No. -—

1. (.S8.R. 52(E), dated the 29th January, 1991;

2. G.S.R.46(E), dated the 315t January, 1994;
G.S.R. 660(F), dated the 2 i st September, 1995,
G.S.R. 528(E), dated the 27th August, 1998;
G.S.R. 842(E), dated the 3 1st October, 2000,
(.8.R. 672(E), dated the 18th October, 2007,
G.S.R. 875(E), dated the 9th December, 2009.
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6. H.EHLF. 674(37), TG 18 HKFT, 2007;
7. @ 876(3), aE 9 fXww, 2000 |

NOTIFICATION
New Delhi, the 29th March, 2010

G.S.R. 220(E).—In exercise of the powers conferred
by sub-section (1) read with ctause (c) of sub-section (2) of
Section 35 and Section 36A ofthe Administrative Tribunais
Act, 1985 (13 of 1985), the Central Government hereby :
makes the following rules further to amend the Himachal
Pradesh Administrative Tribunal (Salaries and Allowances
and Conditions of Service of Chairman and Members) Rules,
1986, namely :—

1.{1} These rules may be called the Himachal Pradesh
Administrative Tribunal (Salaries and Allowances and

" Conditions of Service of Chairman and Members)

Amendment Rules, 2010.

(2) They shall be applicable to the Chairman and
Members of the Himachal Pradesh Administrative Tribunal
appointed before the 19th February, 2007,

{3) They shall be deemed tohave come into force
on the 22nd August, 1986.

2, Inthe Himachal Pradesh Administrative Tribunal
(Salaries and Allowances and Conditions of Service of
Chairman and Members) Rules, 1986, in rule 8, after sub-
ruie (2}, the following sub-rule shall be inserted, namely .—

“(3) Gratuity.-—The Members who have completed
five years of service in the Tribunal shall be entitled
for a retirement gratuity equal to one-fourth of the
emoluments for each completed period of six months
of service subject to a maximum of sixteen and half
time of the emoluments :

Provided that the total amount of gratuity payble to
a Member under this clause and the amount of
gratuity drawn by him in respect of services rendered
in an organisation or department before joining
Himachal Pradesh Administrative Tribunal shall not
exceed the maximum amount of gratuity specified by
the Central Government for officers of All India
Service at the time of his retirement from Government
service.”.

[F.No. A-11014/8/2009-AT]
RAJEEV KAPOOR, Jt. Secy.
Expianatory Memorandum

The Central Government has decided to grant
retirement gratuity tothe Members of the Himachal- Pradesh
Administrative Tribunal who were appointed before
19th February, 2007 for the service rendered by them in the
Himachal Pradesh Administrative Tribunal and
accordingly, the Himachal Pradesh Administrative Tribunal
(Salaries and Allowance and Conditions of Service of
Chairman and Members) Rules, 1986 are being amended
with retrospective cffect.
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2. It is certified that no Chairman, Vice-Chairman and
Member of the Himachal Pradesh Administrative Tribunal
is likely to be affected adversely by the proposed
amendment being given retrospective effect.

Foot Note.—The principal rules were published vide
notification No. G.S .R. 1015(E), dated the 22nd
August, 1986 and subsequently amended vide
notification No. :—

1. G.S.R.424(E), dated the 4th April, 1988;

2. G.S.R.1046(E), dated the 13th December, 1939,
3. G.S.R.72%E), dated the 19th August, 1992;
4. (.S.R.45(E), dated the 3 Ist January, 1994;

5. G.S.R.207(E), dated the 22nd March, 2001;

6. (.S5.R.674(F), dated the [ 8th October, 2007,
7. G.S.R. 876(F), dated the 9th December, 2009.
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7. WEF 671(37), dRE 18 3ERGEL, 2007;
g8 @R 877(3n), e 9 fewr, 2000 |

NOTIFICATION

New Dethi, the 29th March, 2010

G.S.R. 221(E).—In exercise ofthe powers conferred
by sub-section (1) read with clause (c) of sub-seciion (2} of
Section 35 and Section 36A of the Administrative Tribunals
Act, 1985 (13 of 1985), the Central Government hereby
makes the following rules further to amend the Karnataka
Administrative Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairman and
Members) Rules, 1986, namely -

1. (1) These rules may be called the Karnataka
Administrative Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairman and
Members) Amendment Rules, 2010.
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{2) They shall be applicable to the Chairman, Vice-
Chairman and Members of the Karnataka Administrative
Tribunal appointed before the 19th February, 2007,

(3) They shall be deemed to have come into force
oit the 17th September, 1986,

2. In the Karnataka Administrative Tribunal (Salaries
and Allowances and Conditions of Service of Chairman,
Vice-Chairman and Members) Rules, 1986, inrule 8, after
sub-rule (2), the following sub-rule shall be inserted,
namely :-—-

“(3) Gratuity.—The Members who have completed
five years of service in the Tribunal shall be entitled
for a retirement gratuity equal to one-fourth of the
emoluments for each completed period of six months
of service subject to a maximum of sixteen and half
time of the emoluments :

Provided that the total amount of gratuity payble to
a Member under this ciause and the amount of
gratuity drawn by him in respect of services rendered
in an organisation or department before joining
Kamataka Administrative Tribunal shall not exceed
the maximum amount of gratuity specified by the
Central Government for officers of All India Service
at the time of his retirement from Government
service.”.

[No. A-11014/8/2009-AT]
RAJEEV KAPOOR, Jjt. Secy.
Explanatory Memorandum

The Central Government has decided to grant
retirement gratuity to the Members of the Karnataka
Administrative Tribunal who were appointed before
19th February, 2007 for the service rendered by them in the
Karnataka Administrative Tribunal and accordingly, the
Karmataka Administrative Tribunal (Salaries and Allowance
and Conditions of Service of Chairman, Vice-Chairman and
Members) Rules, 1986 are being amended with retrospective
cffect,

2.1t is certified that no Chairman, Vice-Chairman and
Member of the Karnataka Administrative Tribunal is likely
to be affected adversely by the proposed amendment being
given retrospective effect.

Foot Note.—The principal rules were published vide
notification No. G.S.R. 1092(E), dated the 17th
September, 1986 and subsequently amended
vide notification Nos. :—

1. G.8.R. 424(E), dated the 4th April, 1988,

2. G.S.R. 1049%E), dated the 13th December,1989;
(.8.R. 520(E), dated the 13th November, 1996;
(3.8.R. 86(E), dated the 3rd February, 2000;
G.S.R.320(E), dated the 6th April, 2000,

w37 4f)i0-2
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6. G.5.R.78(E), dated the 8th February, 2001;
7. G.8.R.671(E), dated the 18th October, 2007

G.8.R. 877(E), dated the 9th December, 2009.
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4. WALF 699(3T), TG 26 I, 1995;
5. WAL 471(3), aiiE 4 S, 1998
6 wmewLFL 485 (81, THE 9 SAE, 2002;
7. @FLA 616(3), TRE 28 33774, 2002;
g L 878(3) a9t 2009 |

NOTIFICATION
New Declhi, the 29th March, 2010

G.5.R. 222(F).—In exercise of the powers conferred
by sub-section (1) read with clause (¢} of sub-section (2) of
Section 35 and Section 36 A of the Administrative Tribunals
Act, 1985 (13 of 1985), the Central Government herchy
makes the following rules further to amend the Madhya
Pradesh Administrative Tribunal (Salaries and Allowances
and Conditions of Service of Chatrman, Vige-Chairman and
Members) Rules, 1986, namely :—

1. (1) Thesc rules may be catled the Madhva Pradesh
Adminstrative Tribunal (Salarics and Allowances and
Conditions of Service of Chairman, Vice-Chairman and
Members) Amendment Rules, 2010.

{2) They shall be applicable to the Chairnmnan, Vice-
Chairman and Members of the Madhya Pradesh
Administrative ‘Iribunal appointed before the 19th
February, 2007.

{3) They shall be deemed to have come into force on
the 5th December, 1986.

2. In the Madhya Pradesh Administrative Tribunal
(Salarics and Allowances and Conditions of Service of
Chairman, Vice-Chairman and Members) Rules, 1986, in
rule 8, after sub-rule {2), the tollowing sub-rule shall be
inserted, namely:—

“(3) Gratuity.—The Members who have completed
five years of service in the I'ribunal shall be entitled
for a retirement gratuity equal to one-fourth of the
emoluments for each completed period of six months
of service subject 1o a maximum of sixteen and half

time of the emoluments :

Provided that the total amount of gratuity payble to
a Member vunder this clause and the amount of
gratuity drawn by him in respeet of services rendered
in an organisation or department before joining
Madlya Pradesh Administrative Tribunal shall not
exceed the maximum amount of gratuity specified by’
the Central Government for officers of All India
Service at the time of his retirement from Government
service.”. '

[No. A-11014/8/2009-AT)]
RAJEEV KAPOOCR, Jt. Secy.
Explanatory Memorandum

The Central Government has decided to grant
retirement gratuity to the Members of the Madhya Pradesh
Administrative Tribunal who were appointed before
19th February, 2007 for the service rendered by them in the
Madhya Pradesh Administrative Tribuna! and accordingly,
the Madhya Pradesh Administrative Tribunal (Salaries and
Allowance and Conditions of Service of Chairman, Vice-
Chairman and Members) Rules, 1986 are being amended
with retrospective effect, '

2. 1tis certified that no Chairman, Vice-Chairman and
Member of the Madhya Pradesh Administrative Tribunal
is likely to be affected adversely by the proposed
amendment being given retrospective effect.

Foot Note.—The principal rules were published vide
notificatton No. G.S.R. 1253 (E), dated the 5th
Deccember, 1986 and subsequently amended
vide notification Nos. -

. G.8.R.16(I), dated the 10th Januvary, 1989;
(.S R. 1048 (E), dated the 13th December, 1989;
(3.5.R. 743 (E), dated the 7th October, 1994;
G.5.R. 699(E), dated the 26th October, 1995;
G.S.R.471(E), dated the 4th August, 1998;
G.S.R. 4385(E), dated the 9th July, 2002;
(.5.R. 610(E), dated the 28th August, 2002;
G.S.R. 878 (E), dated the 9th December, 2009,
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stfeRor (Sreqe, Iuege 3R WeEdl B &4 ok g
Tar Wt ) w1986 1wl g9 § v femw
w

2. vwifora faar W 2 fo wemr= wvmaEfs
sfsor % et sregsr, Iusny ok Q@ W WA
TYMYT H aciat ®Y Y yET w ¥ g vaa v
F HHEA TR B
gre fewmur—qm fran afugss deais wmwf

1157(31), AR 21 SRR, 1986 SR W
farm g & siRk qeawng et st
gegiE g JMY R T —

L @ 71 (&), SR 30 SHEd, 1992;
w288 (37), @ 1 AT, 1994;
TLFLEA. 565 (31), aE 8 faame, 1998;
MFLf 898 (31), O 24 TR, 2000;

RUURIIELCEION

E S

5. WA 569 (1), W 18 AR, 2007;
6. WL, 879 (=), wig 9 Tawray, 2009;

NOTIFICATION

New Dethi, the 29th March, 2010

G.S.R. 223(E).—In exercise of the powers conferred -
by sub-section (| ) read with clause (c) of sub-section (2) of
Section 35 and Section 36 A ofthe Administrative Tribunals
Act, 1985 (13 of 1985), the Central Government hereby
makes the foliowing rules further to amend the Maharashtra
Administrative Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairman and

. Members) Rutes, 1986, namely . —

1. (1) These rules may be called the Maharashira

- Administrative Tribunal (Salaries and Allowances and

Conditions of Service of Chairman, Vice-Chairman and
Members) Amendment Rules, 2010.

(2) They shall be applicable to the Chairman, Vice-
Chairman and Members of the Maharashtra Administrative
Tribunal appointed before the 19th February, 2007.

(3) They shall be deemed to have come into force on
the 21st October, 1986.

2. In the Maharashtra Administrative Tribunal
(Salaries and Allowances and Corditions of Service of
Chairman, Vice-Chairman and Membars) Rules, 1986, in
rule 8, after sub-rule (2), the following sub-rule shall be
inserted, namely:--

“(3) Gratuity,—The Members who have completed
five vears of service in the Tribunal shall be entitled
for a retirement gratuity equal to one-fourth of the
emoluments for each completed period of six months
of service subject to a maximum of sixteen and half
time of the emoluments : '

Provided that the total amount of gratuity payble to
a Member under this clavse and the amount of
gratuity drawn by him in respect of services rendered
in an organisation or department before joining
Maharashtra Administrative Tribunal shall not
exceed the maximum amount of gratuity specified by
the Central Government for officers of All India
Service at the time of his retirement from Government
service.”,

[No. A-11014/8/2009-AT]
RAJEEV KAPOOR, Jt. Secy.
Explanatory Memorandum

The Central Government has decided to grant
retirement gratuity to the Members of the Maharashtra
Administrative Tribunal who were appointed before
19th February, 2007 for the service rendered by themn in the
Maharashtra Administrative Tribunal and accordingly, the
Maharashtra Administrative Tribunal (Salaries and
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Allowance and Conditions of Service of Chairman, Vice-
Chairman and Members) Rules, 1986 are being amended
with retrospective effect.

2. Tt is certified that no Chairman, Vice-Chairman and
Member of the Maharashtra Administrative Tribunal is
fikely to be affected adversely by the proposed amendment
being given retrospective effect.

Foot Note.—The principal rules were published vide
notification No. G.S.R. 1157 (E), dated the 2 1st
October, 1986 and subsequently amended vide
notification Nos, .(—

G.S.R. 71 (E), dated the 30th January, 1992;

(.S.R. 288 (E), dated the 1st March,1994;

(.8.R.565 (E), dated the 8th September, 1598,

G.S.R. 898 (1), dated the 24th November, 2000,

G.S.R, 569 (E), dated the 18th October, 2007;

- 6. G.8.R. 879(E), dated the 9th December, 2009,

e
% fewet, 29 =1, 2010

. 224(31).——F=r TR, werE st
sfafTEm, 1985 (1985 71 13) HI 9/ 35 &1 IT-91T (2)
B W (1) AT W 36F F A ufsd w997 (1) g0
yza wifsdal &1 99N w9 EU, eI GVHAE
ST { R9e, IUeAs S LSl ® dA W 99w
o 1 ovd) Frgm, 1986 W #N TN &6 % T
frefafee frem o7 2, safg

Lo() 3 Tt o i w3 wenetTs
ity (Sroy, ITRAY R WEE & daq S 9 =
Fa F ) Hee e, 2010 2

(2) 4z wenaf s oy ® 19 wEd,
2007 ¥ YT TR TR, SR ST URed w1 A 7

R SEVERN (S

(3) A 4 JoE, 1986 1 @] TL WG S0 |

2. 3 wenEfTE AfuwTr (s, Ineme A
i & doq AR wF gdr e wovd) P, i9ge &
frag ¢ d, su-fam (2) ¥ uva Fwfafes wv-fag
T =, SW‘T?[ —

*(3) TUEM U w5 faretd arferr o W Ay

T W o ¥, vE AW A v g W

vty o fory swetferdi & sifiwan TR de T S

34 TEd U STeter % U HeE & wue gaitEe

YA F THI B —-

T 38w & AU TR e F 9y IEn

el W R S s sfue | FEmen

FH T ved Tt wras 91 fasm | &1 daned 5

WA SHE g W FY 1 IUEE F 1EH TEH Tal

W 3u% Qg & v sfed T ga & a1ty
FiE = fow #=ia o g fafie s @t
Y & arfas T2 gm0
[F. - 11014/8/2009-121 ]
WS AT
FE VR A Tyt e & U

T S 19 FEER, 2007 @ WE R gu o, I€E

I ST 3% 5 BT R T & few genfga

e/ 33 w1 fafreea faan € oM a5 S<ian wenafis

T (Sremar, FaTeay IR G % 997 #R s am

a1 #1 y9) Fram, 1986 1 @t = | Heted TR

wWE
2. gymfora fem s € f% sghar gwmefaw

atfierr & Tl Aeaw, U A RS W R

TN ® Sfaeel €9 9 7R 6 9§ Faed 19E 988

T W 7§

g fewur—aa fran sfugss qeais @wuFf
935 (31), ARG 4 SETE, 1986 W W
far Tu ¢ iR qeeeg Fretates sfugem

I 423(81), o 4 ST, 1988;

2 AL 32(=7), T 24 S, 1990;

3 WL 500(3), 9@ 7 99, 1994;

4. mHLA 564(31), T 8 Towwaz, 1998;

5. ELELL 289( &), @ 18 2T, 2002;

6. TLERLH. 670(37), TG 18 TR, 2007;

7. LT, 880 ), ariie 9 fawmR, 2009;
NOTIFICATION

New Deihi, the 29th March, 2010

G.8.R. 224(E).—In exercise ofihe powers conferred
by sub-section (1) read with clause (¢} of sub-section (2) of
Section 35 and Section 36A of the Administrative Tribunals
Act, 1985 {13 of 1983), the Central Government hercby
makes the following rules further to amend the Orissa
Administrative Tribunal {Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairman and
Members) Rules, 1986, namely :—

1. (1) These rules may be cailed the Orissa
Administrative Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairman and
Members) Amendment Rules, 2010.

(2) They shall be applicable to the Chairman, Vice-
Chairman and Members of the Orissa Administrative
Tribunal appointed before the 1 9th February, 2007,
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- (3) They shail be deemed to have come into force on
the 4th July, 1986.

2. In the Orissa Administrative Tribunal (Salaries and
Allowances and Conditions of Service of Chairman, Vice-
Chairman and Members) Rules, 1986, in rule 8, after sub-
_ rule (2), the following sub-rule shall be inserted, namely:--—

*(3) Gratuity.—The Members who have completed
five years of service in the Tribunal shall be entitled
for a retirement gratuity equal to one fourth of the
emoluments for each completed period of six months
of service subject to a maximum of sixteen and half
time of the emelumnents : :

Provided that the total amount of gratuity payble to
a Member under this clause and the amount of
gratuity drawn by him in respect of services rendered
in an organisation or department before joining Orissa
Administrative Tribunal shal] not exceed the
maximum amount of gratuity specified by the Central
Government for officers of Al India Service at the

time of his retitement from Government service.”.
[No. A-11014/8/2009-AT]
RAJEEV KAPOOR, Jt. Secy.

Explanatory Memorandum

The Central Government has decided to grant
retirement gratuity to the Members of the Orissa
Administrative Tribunal who were appointed before
191h February, 2007 for the service rendered by them in the
Orissa Administrative Tribunal and accordingly, the Orissa
Administrative Tribunal (Salaries and Allowance and:
Conditions of Service of Chairman, Vice-Chairman and
Members) Rules, 1985 are being amended with retrospective
effect.

2. Ttis certified that no Chairman, Vice-Chatrman and
Membecr of the Orissa Administrative Tribunal is likely to
be affceted adversely by the proposed amendment being
given retrospective effect.

Foot Nete.—The principal rules were published vide
notification No. G.S.R, 935 (E), dated the
4th July, 1986 and subsequently amended
vide notification No. -—
G.S.R. 423 (E), dated the 4th April, 1988;
G.S.R. 32(E), dated the 24th January, 199{;
(.S.R. 500 (E}, dated the 7th June, 1994;
(.S.R. 364 (E), dated the 8th September, 1998;
G.5.R. 289 (E), dated the 18th April, 2002;
G.S.R.670( E), dated the [8th October, 2007,
G.5.R.880(E), dated the 9th December, 2009;

stfurg=e
=% fewett, 29 T, 2010

W\, 225(3F).—H=d TER, TR SR
arfufaam, 1985 (1985 1 13) =¥ ¥RE 35 &7 Y- (2)

liB?@ﬂf&a3

B R

& @ (1) I U 36F F g ufsa Su-uny (1) g
vEW wfEd 1 g9 HW ge, dmeErg Tenefia
atfymter (srere, SWeay AR TE B A9 AR W A
a1 Wt vd) FrEw, 1988 = 3 wewm = w faw
frafafaa frem a9 2, seiq :

1. (1) @ fmi 1 gfaa Tm ofteeng, yemets
sfeto (sre, ITy ot Tee B a9 offt W aw
gar 1 vi) weneA Frem, 2010 2

(2) A afaerg yewfrE sifywor & 19 wEd,
2007 € vge e e, SUTeAY S GRE W an e
(3) 3 29 5, 1988 T ] T T A |
2. Aferrg YeTafie A (e, ST 3
Wl F 379 S o AW Qe w7 vd) fram, 1088 &
fram 8 #, 3v-Fram (2) ¢ wveg Fefafen su-fem
T ST, Sy —
M (3) IuEA.—u ueea faia erfiemm A e ad
F g gt % w0 F, vE wE Wy 0 g
Frafy & forg symferl % sifuson we dee U
= @l gU IYeHorEl % U Hiur S S
ICH H TFRR 9 ¢
Y] 30 G ® F9 fREE ugTy %) 9o IeE w
e W AR ey wenaie afuwm ¥ w1
T wH A e fER e o favm 7 o
Fenatl 6t Aaq IUF 50 W 1 T IT/H F A
W HE1 § IS WgT & 9ng sfee Sy
[ar & Afu=wiiEl & fom w2 g g fafafde
I W @ 4 3t T2 wh 1
(€ T,~11014/8/2009-TE ]
TS w R, Fge wiFd
wWEFE qUR

F9 R A afterig gyratn afegn & @
W W 19 e, 2007 ¥ e frgwa gu o, afteerg
TR S § ITE 510 w1 TS W & fog et
IR T 1 fafreeg forgr & ofR agTER afbeig Tenafs
rfye (ee, Sy AR TEE % Age i W gen
wE &1 I ) M, 1988 1 yaeal 99 9 g R
wWRI

2. yifora fear s @ T afrerng wemafs
sfueor & fedt sremw, Sy it wem W wEITEA
WY & ot T 9wl FE | Ifawa ge 18
F HarE TE R
g feur,—w fran sifiga deais ma . 756(31),

e 29 ST, 1988 SR W11y 4T T &
gt ey foen M —
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L. gmﬂﬁr 1047(27), aRRg 13 Teuma, 1989;
2. wwfa 47( ), Tl 31 S9ad, 1994

3. WAL 746(8t), A 16 T, 1998;
4. =L 302(97), @i 27 T, 2001 ;
5w 93380, driRa 31 femwa, 2001
6. THLE 881(31), ARG 9 Temew, 2009;

NOTIFICATION
New Dethi, the 29th March, 2010

by sub-section (1) read with clause (¢) of sub-section (2) of
Section 35 and Section 36A of the Administrative Tribunals
Act, 1985 (13 of 1985), the Central Government hereby
makes the following rules further to amend the Tamil Nadu
Administrative I'ribunal (Salaries and Allowances and
Conditions ¢f Service of Chairman, Vice-Chairman and
Members) Rules, 1988, namely ;-—

L. (1) These rules may be called the Tamil Nadu
Administrative Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairman and
Members) Amendment Rules, 2010.

{2) They shall be applicable to the Chairman, Vice-
Chairman and Mcmbers of the Tamil Nadu Administrative
‘Tribunal appointed before the 19th February, 2007,

(3} They shall be deemed to have come inta toree on
the 29ih June, 1988.

2. Inthe Tamil Nadu Administrative Tribunal (Salarics
and Allowances and Conditions of Service of Chairman,
Vice-Chairman and Members) Rules, 1988, in rule 8,
after sub-rute (2), the following sub-rule shall be inserted,
namety —-

“(3) Grateity.—The Members who have completed
tive vears of service in the Tribunal shall be entitled
for a retirement gratuity equal to one fourth of the
emoluments for each comnpleted peried of six months
of service subject to a maximum of sixteen and half
time of the emoluments :

Provided that the total amount of gratuity payble to
a Member under this clause and the amount of
gratuity drawn by him in respect of services rendered
in an organisation or departiment before joining Tamil
Nadu Administrative Tribunal shall not exceed the
maximum amount of gratuity specified by the Central
Government for officers of Al India Service at the
time of his retirement from Government service.”.

[No. A-11014/8/2009-AT]
RAJEEV KAPOOR, Jt. Secy.
Explanatory Memorandum

The Central Government has decided to grant
retirement gratuity to the Members of the Tamil Nadu

Administrative Tribunal who were appointed before
{9th February, 2007 for the service rendered by them in the
Tamil Nadu Administrative Tribunal (Salaries and
Allowance and Conditions of Service of Chairman, Vice-
Chairman and Members) Rules, 1988 are being amended-
with retrospective effect.

2. Itis certified that no Chairman, Vice-Chairman and -
Member of the Tamil Nadu Administrative Tribunal is likely
to be affected adversely by the proposed amendment bem g
given retrospective effect.

Foot Note.—The principal rules were published vide
notification No, G.8.R. 756(F), dated the 29th
August, 1988 and subsequently amended vide
notification No. :—

I G.S.R.1047(E), dated the 13th December, 1989;

2. G.S5.R.47(E), dated the 3 st January, 1994,

3. G.S.R.746(E), dated the 16th December, 1998;
4. G.8.R.302(E), dated the 27th April, 2001,

5. G.8.R.933(E), dated the 3 I st December, 2001
6. G.5.R. 881( E), dated the 9th December, 2009;

srEEn
72 fewelt, 29 W, 2010

wELiL 226(37).—3 =53 TR, wEtE sifge
sifafTam, 1985 (1985 %1 13) T °R0 33 F1 TT-91 (2)
F @e (1) M HW 36F F WY ufId 39-ymr (1) BRI
WSO VGl 1 WA #E gU, R S FeeE
wfueor (eael, SR S WEEl @ add ofit W qen
war # owd) fem, 19()4$raﬁ1#¥ﬁur{aﬂ#$ﬁm
froifefaa P S §, g —

L(1) = et = wlerer - afradt 9w yemsfas
T (3R, TG TR HEEl % A9 aiR 99 e
oyt 1 wd) WelteH Frem, 2010 2

(2) ¥ freeht = sl aifEsr & 19 wEd,
2007 & Te0 e sTemw, SweAy oI weel i o e |

(3) 4 21 5w, 1994 W W] gL EUR S0 |

2. ufeadt I e yemafaE etfueE (seqs, Iungy
AN T F R AN T e &) vd) frae, 1994 F
fraw g o, 3u-Fram (2) & tvar Feafafes 39-fam
@ AT, wWefq

"(3) UM —ud uEH e sifterr o uig o
w W gl W A 2, vE W W g [0 e
Ity % o syafergl & sifusan ar giere o =
i o0 BU IUSTE ® U S # Suel darae
IUEH % THER Bl
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|ty 50 wE F o RS e wia S
FT @Y MR ufvedt Sme yomfi sfyson §
w1 TET e W TR e e | w5
HarAl 1 T IS G WE B T ITTH I EH
TN a W I9% RAHgY & 999 f@s 9
a1 # Ay = fau w=ia wer g e
IEA F THY A Ay =& B

[€. T-11014/8/2009-T]

WedtehRen qUA :

H W& 3 afrEd wme wenafter sfve @

Y HEE W 19 wEd, 2007 9 vee e gu 9, ofvedt

e yenatte sfyst ® 3T g0 ) T 99 % fag

WaThigd S9RH 3 1 fafreed fha # 3R aar sived

T weETAE it (areder, Iunge iR wEE #

aa R W wen Hen, ) Fam, 1994 & yeereft vae
gumAfFn S w |

2. wibE fea st & R oyl sme wemete

st & fodt vy, syeay o v W wEtEd

e & st ¥ 9 e #9 % wfama 19 vgd

FT FIE T ¢
urg fewm....qet fram sifugre geuis mwfi. 875(0),
g 21 FEmi, 1994 gy weeiid faT

¥ $i AT Frefafes sfugen der

g0 wWene fag g —
I L 587(3), e 5 TR, 2000;
2 wAFLA 673(31), M 18 ST, 2007;
3. =T 882(er), uriw 9 fewray, 2009;

NOTIFICATION
New Delhi, the 29th March, 2010

G.S8.R. 226(E).-—1In exercise of the powers conferred
by sub-section (1) read with clause (¢) of sub-section (2) of
Section 35 and Section 36A of the Administrative Tribunals
Act, 1985 (13 of 1985), the Central Government hereby
makes the following rules further to amend the West Bengal
Administrative Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairman and
Members) Rules, 1994, namely :—

1. (I) These rules may be called the West Bengal
Administrative ‘Fribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairman and
Members) Amendment Rules, 2010,

(2} They shall be applicable to the Chairman, Vice-
Chairman and Members of the West Bengal Administrative
Tribunal appainted before the 19th February, 2007.

(3) They shall be deemed to have come into force on
the 215t Decemnber, 1994. i

2. In the West Bengal Administrative Tribupal
(Salaries and Allowances and Conditions of Service of
Chairman, Vice-Chairman and Members) Rules, 1994, in
rule 8, after sub-rule (2}, the following sub-rule shall be
inserted, namely:—

“(3) Gratuity.—The Members who have completed
five years of service in the Tribunal shail be entitled
for a retirement gratuity equal to one fourth of the
emoluments for each completed period of six months
of service subject to a maximum of sixteen and half
time of the emoluments :

Provided that the total amount of gratuity payble to
a Member under this clause and the amount of
gratuity drawn by him in respect of services rendered
in an arganisation or department before joining West
Bengal Administrative Tribunal shall not exceed the
maximum amount of gratuity specified by the Central
Government for officers of All India Service at the
time of his retirement from Government service.”.

[No A-11014/8/2005-AT]
RAJEEV KAPOOR, ). Secy,
Explanatory Memorandum

The Central Government has decided to grant
retirement gratuity to the Members of the West Bengal
Administrative Tribunal who were appointed before
15th February, 2007 for the service rendered by them in the
West Bengal Administrative Tribunal and accordingly, the
West Bengal Administrative Tribunai (Salaries and
Allowance and Conditions of Service of Chairman, Vice-
Chairman and Members) Rules, 1994 are being amended
with retrospective effect.

2.1t is certified that no Chatrman, Vice-Chairman and
Member of the West Bengal Administrative Tribunai is
likely to be affected adversely by the proposed amendment
being given retrospective effect.

Foot Note—The principal rules were published vide
notification No. G.S.R. 875(E), dated the 2[5t
December, 1994 and subsequently amended
vide notification No. —

1. (G.8.R. 587(E), dated the 5th July, 2000;
2. G.S.R.673(E), dated the 18th October, 2007,
(3.5.R. 882(E), dated the 9th December, 2009,
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